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18.00 hrs.

HALF-AN-HOUR DISCUSSION

AOVERTISEMENT GIVEN TO POLITICAL
ParriLs BY SYNTHETICS AND CHEMICALS
LiMIreD, BAREILLY.

SHR SURENDRA VIKRAM (Shahja-
hanpur) : I am extremely grateful
to you, Sir, for having given me
time to reveal and expose several
scandalous affairs as well as anti
national and anti-Janata Party activities
of a_ monopoly large scale industry named
SYNI‘HE’FICS & CHEMICALS LIMI-
TED set up at Bareilly in collaboration
with Firestone Tyre & Rubb:zr Co., Akron,
Ohio, U.S.A.,, and having its Head
Office at 7, Jamshedji Tata Road, Bombay-
20. This is the only synthetic rubber
plant in whole of Asia at the moment
manufacturing syntheeic rubber from in-
dustrial alcohol available at  very cheap
rates from the U.P. distillaries,

The first and most sensational fact I
wish to place before the hon, Members of
this august House is that Synthetics and
Chemicals Ltd. gave advertisements worth
Rs. 4,40,000 and Rs. 35,000 to All India
Congress Committee in the year 1977
for its clection expenses against the Janata
Party candidates. There is no other poli-
tical party except the All India Congress
Committee which received the patronage
of Synthetics and Chemicals Limited for
the reasons best known to the management
of the Company. On my onc starred
question to the Parliament along with my
colleague Shri Brij Raj Singh, M.P., the
Minister for Law, Justice and Company
Affairs, Shri Shanti Bhushanii has revealed
that advertisements worth Rs. 2,70,000
were given to English language Special
Republic Day Congress Issue in January
1977 for 27 editions at the rate of Rs .10,000
per full page. Rs.  1,10,000 were given
for Hindi Edition of Republic Day Cong-
ress Special at the rate of Rs. 10,000 per
page for 11 editions. Rs. 60,000 were given
for souvenirs in regional languages at the
rate of Rs. 6000 per page for 10 issues. All
the amount totals to Rs. 4,40,000. Another
Rs. 35,000 was also given by Synthetics and
Chemicals Limited to All India Congress
Committee during the same period for
advertisement for which the Company,
as revealed by the hon. Minister for
Company Affairs, so far did not receive the
copies of the advertisement, as the
Lucknow Office of the All India Congress
Committee is scaled. The Minister for
Company Affairs has shown his inability
to place before the House the souvenirs or
specials of the All India Congress Commi-
ttee in which the above highly-priced ad-
vertiscments were published. It is the
general practice in large industries that the
payments for advertiscments arc made
after the advertisements are published and
copies of souvenirs or books are received
along with bills. But here the amounts
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were paid in advance in over-enthusiasm
to defeat the Janata Party candidates in
1977 clections. In its Balance Sheet for
1977, the Company named Synthetics
and Chemicals Ltd. has stated that‘accor-
ding to the legal advice received by the
Company and clarification issued by the
Department of Company Affairs, the
expenditure incurred does not contravene
the provisions of Section 293A of the
Companies Act.” Even if it is so, how the
Company Law Affairs permitted such
advertisements is a most vital point of
controversy and why this company was
not put to task for squandering such a huge
money for political purposes at the cost of
28000 shareholders of the Company,
Government Financial Institutions, etc.
This huge advertisement clearly reveals
the attitudes of the Company towards the
Janata Party and its counterparts. I have
got a firm belief that there are many deep-
rooted matters in all these matters and
many things will come out only when all
the copies of such advertisements are
placed on the Table of the House and the
CBI is instructed to make full enquiries into
the matter and submit its report to the
Government immediately.

After I go through these advertisements,
I will be in a position to throw more light
in this deep-rooted matter. I am sure the
hon. Members of this House will join me
in insisting upon the Government to make
full enquiries into the affair, as explained
above, and make arrangements to place
two Government nominees on the Board
of tkis Company so that a strict watch
may be kept on such activities of Synthetics
and Chemicals Ltd.

The above are only a few scandalous,
anti-national, anti-people and anti-Janata
Party Activities of Synthetics and Chemi-
cals Limited. I have in my possession
many other scandals, money frauds on re-
cords of the Company, misusing of
Company finances and squandering of
company money and such other matters.

I am sorry I cannot bring all those point
before the Parliament for obvious reasons.

However, if the Government gives an
undertaking toset up an enquiry committee
against this company to go into all such
matters I am ready to give the same in
confidence.

I may further mention here that I am
also a minority shareholder of this comp-
any which has about 21, g14 equity share-
holders and it is the foremost duty of the
Central Government to ensure proper and
efficient working of the industry to safe-
guard the interests of the minority and
other sharcholders.
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For information of the members of
this ceremonial House, I may mention
that the Life Insurance Corporation of
India has 14,237 equity shares of Rs. 100
cach in this Company; the Unit Trust of

India has 15,802 shares of Rs. 100/- each
in this mpany; the General In-
surance  Corporation has 35,955
equity shares of Rs. 100/- each in

this company and the nationalised
banks have 20,588 cquity shares of Rs.
100/-cach in this Company as sharcholding.
The total shareholding of Government
institutions comes to Rs. 86,58,200/- as
per face value of the shares and the I.C.I.
C.I., LLF.C.I. and L.I.C. are in the pro-
cess of giving huge loans to this Company
for its activities. When the Company is
so badly managed with such illegal
activities, I would plead taat no loans be
given to this Company unless at least two
directors from Government shareholding
institutions and two directors from Govern-
ment financial institutions are placed on
the board of Synthetics and Chemicals
Limitea to keep a strict watch over all
activities and all mismanagement and
squandering of Company finances and
such other anti-national activities be stop-

ped.

There is an urgent nced to set up an
enquiry committce to go into the affairs
of this Company or enquiries be made by
C.B.I. on various charges which I will
give provided that the Government will
take over the Company in case the charges

of corruption, mismanagement, squan-
dering of funds etc. are proved.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Chairman, this firm of
Synthetics and Chemicals is Kilachand’s
family concern more or less. It should
not be called a business concern. It
should be called a concern of dacoits
and it would be better if their head
office is shifted from Bareilly to Chambal
Valley.

Sir, in Hundred and Sevety-Second
report of PAC about this firm it was
said:

“The import of ethyl alcohol allowed
during 1972-73 for the manufacture
of synthetic rubber by Synthetics and
Chemicals Ltd. and the exemption of
customs duty thercon causc greater
concern to the Committee. The
Committec have been informed under
item 22(4) ICT, works out as much
as Rs. 102.94 crores and an amount
of Rs. 88.20 lakhs had been allocated
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in foreign exchange for the import,
Even though the imports had been
permitted on a plea of urgency to
meet the raw material requirements
of the factory, the Committee are
amazed to find that the alcohol actually
moved from the port of import, Kandla,
to Bareilly only during July to October,
1974 more than 18 months after the
actual import into India. What is even
more surprising is the fact that after
having imported the alcohol Synthetics
and Chemicals Ltd. represented for
its re-export or diversion to  other
uses.

The Report also said:

*“The Committee are unable to accept
the reasons advanced by the Ministry
of Petroleum and Chemicals for the
delay in the movement of alcohol
from Kandla to Bareilly. It has been
stated that one of the reasons for the
non-movement of alcohol was the
general shortage of wagons. The Com-
mittee, however, were astonished when
they were informed by the Railway
Board that no indents for tank wagons
for the movement of alcohol from
Kandla to Bareilly had been placed
on the Railways by Synthetics and
Chemicals Ltd. in 1972-73. The state-
ment by the Ministry of Petroleum
and Chemicals, therefore, sounds base-
less in the light of what has been stated
by the Railway Board. The imported
alcohol must have found its way into
uses other than what was stipulated”.

These people were able to purchase
everyday. In one stroke the erstwhile Prime
Minister gave the customs exemption
to the tune of Rs. 234 crores to two
firms, viz. ICI and Kilachand.

. Sir, Siuring the coursc of evidence very
interesting facts came out. I quote:

“The Committee desired to know
whether the Uttar Pradesh Government
had expressed its inability to allocate
alcohol to Synthetics and Chemicals.
The joint Secretary, Ministry of Petro-
leum and Chemicals stated:

“The review of the position in
respect of U.P. took place in the
room of Shri B. N. Tandon on
14-8-1972 at 11.00 A.M. when Shri
R. K. Kaul, Excise Secretary and
Shri Sehgal, Excise Commissioner,
U.P. were present........ ”

“The Committee asked who were the
other persons present at this meeting
besides the officials of the State Govern-
ment and the Central Government. The
witness stated that the record did not show
anything more. Subsequently, in a note
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the Minister told that no minutes were
kept.”

Way? B:cause Kilachand was sitting
there and the deal was struck in the official
room of the Prime Minister in the South
Block. This Rs. 234 crores customs ex-
emption was given by Mrs. Indira Gandhi
and I am told, she got a consideration money
of Rs. g crores.

Mr. Chairman, this buying of political
parties, purchasing favours and bribing
political parties the casiest means now
discovered is to give advertiscments to
existing and non-existant souvenirs. It is
now revealed that 70 per cent of those
souvenirs for which they had collected
advertisements worth  crores of rupees
were never published---not even the paper
was purchased. This is a serious act of
crime. 1 would like (o have a categorical
assurance from the Minister who is a
sound lawyer and our country is proud of
having such a lawyer in our country. He
should find out ways and mcans to rcot
out this corruption. He should ban giving
advertisements to subsidise publicaticns,
controlled, owned and belonging to politi-
cal parties.

PROF. P. G. MAVALANKAR (Gandhi-
nagar ) : This half an hour discussion
has brought to the forcfront one of the
most dangerous diseases that had crept in
our political fibre, and polity
during the last several years, and although
this particular question was answered by
the Minister, itisonly one example involv
ing a few lakhs of rupees. None the less
it is a pointer to the dangerous and dirty
games that were being played in the last
several years, making the whole thing
nonsensc in terms of credibility, acceptabi-
lity of the political parties, particularly
the then ruling party, in the
eyes of the people. In this background,
and feeling concerned and anxious as I
do about the cleanliness and freshness of
political life, I want to ask my esteemed
friend the Law Minister some questions.
First of all his answer to the original
question on 2nd May, is not quite clear.
In his statement he mentions: Details
regarding the journals as furnished by the
company are as follows : 27 issues of the
Republic Day number—Congress Isuein
English language, Rs. 10,000 for one page;
11 15sues of Gana Tantra Dinas , Congress—
Ank, in Hindi. Now what does
it mean? Does it mean that there
was some kind of a party month-
ly? Or, was it a party annual? Was it
an issue in which this advertisement ap-
peared? Was it for eleven months or 11
issues of the same, 11 copies of the same?
HMow can so many advertisements be given
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for onc issuc? Advertiscments generally,
are given, even if the figure is very big,
for a particular isue or a particular
spscial issue, no matter how many copies
there are. So, the answer is not clear.
I should like the hon. Law Minister
to tell the House what exactly is meant
by his statement in the original reply?
He must tell this House what are those
owner 1ssucs, Engish, Hindi or regional
languages for which Rs. 60,000 is given
as the total,

In the original answer the Law Minister
says that no copy of the said journal
was available with the Government. 1
can understand that answer because
that means he could not put it on the
Table of the House. It is not a Government
document. But 1 should like him to tell
the House whether his Ministry had gone
into the copies of those jorunals, so called
journals. Has he assured himself whether
such journals did exist or did not exist?
Has he made any enquirics whether they
were fictitious journals or real journals?
Has he seen them > He may not lay them
oa the Table of the House. But he cannot
merely tell the house that copies are
not available with the Government. He
is not obliged to put it on the Takle.
But he must tell us whether he and his
ministry have gone into them? He will
also have to tell us whether CBI enquiry
is going ahead, a full Hedged enquiry,
into the matter. In view of the experience
that he has got with regard to this parti-
cular case is the Janata Government going
to take lenislative mecasures to see that
such mischief does not take place in future.
The whole point of the half an hour
discussion is not merely to find fault with
onc particular thing. Of course that
company must be punished if it is found
to be guilty. But if the fomer Prime
Minister, and former rulers went on
playing havoc in this fashion, this House
and this country is entitled to know whe-
ther the Janata Government are going
deeply and seriously and earnestly into
the whole matter, bringing into light the
whole gamut of all these ugly, bad things.

Secondly, under the existing laws
what action are the Janata Government
taking against those offences? In view
of the experience that they are getting,
what new changes in the company law
and other laws the Janata Government
and the Law Minister arc thinking of
so that these things are not ouly brought
to light, but the guilty are punished?
Finally, I would like to ask him—1I am
sure that he will give that assurance—
but I would like to go on record and I
want to ask him this point finally whether
the law Minister of the Janata Government
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will assure the House that not only they
will be instrumental in digging out the
dirt, but they will tell this House and
through this House, this country, that
they will never follow this kind of path
for getting party funds for Janata Party
even in the so called innoxious or innocent
way because it is the thin edge of the
wedge, you start with smali money and
then you do not know how to end up
the whole thing, we do not want !.hat
thing to happen. I hope the hon: Minister
will answer all these points.

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) : Mr.
Chairman, Sir, this was supposed to be a
half-an-hour discussion under Rule 55
which provides that the Speaker may allot
half san-hour on three sittings in a week for
raising dicussion on a matter of sufficient
public importance which has been the
subject of a recent question, oral or written
and the answer to which needs clucidation
on a matter of fact, so that that is the pur-
pose of a half-an-hour discussion. If the
answer has been given to a question which
needs elucidation, for the sake of secking
thatelucidation, there can be a half-an-hour
discussion and in fact the subject matter
which has been listed in the Order paper
also says :

“Shri Surendra Bikram to raise a dis-
cussion on points arising out of the answer
given on the 2nd May, 1978 to Starred
Question No. g44, regarding Advertise-
ment given to poiitical partics by Syqthc:‘
tics and Chemicals Limited, Bareilly.
1am happy that some questionsfor sccking
clucidation of matters arising out of the
answer to the question has been raised.
But I would like to call the attention of the
House to the fact that somany other
matters have been raised...

MR. CHAIRMAN: You need not answer
them,

SHRI JYOTIRMOY BOSU : Why
under-cstimate the Minister?

SHRI SHANTI BHUSHAN : Now, so
far as the question was concerned., the posi-
tion was ?hlt the company had paid in
1977 i.c., before the Elections, Rs.4, 75,000
to one political party, tac All India Congress
Committee, I would say, the Congres
for the purposes of advertisements in
several souvenirs. According to the
information  given the company,
copies of these souvenirs in which adver-
tiscments cf a value of Rs. 4,40,000 out of
the amount of Rs. 4,75,000 had been
published, had been 1cceived by them
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nam:ly, onc copy each of 48 souvenirs
had bsen received by them but so far as
th: balance of Ri. 35,000 is concernzd,
souvenirs had not bzen received. It
was not that tw) separate items of
of Rs. 4,40,000 and Rs. 35,000 have been
paid. Only one amyunt of Rs. 4,75,000
was paid. Since they had received copies
of souvenirs which contained advertise-
ments of a value of Rs. 4,40,000 , they said
that those 48 souvenirs had been received;
but so far as the other souvenirs in which
those other advertisem=nts of the value of
Rs. 35,000 were to be published, they said
that the Congress Party had written to
th=m that th=ir offizes in D:lhi had been
sealed..............

SHRI JYOTIRMOY BOSU : What
for?

SHRI SHANTI BHUSHAN ......
in connection with a case under Section 145
and 116 and since it was sealed, they were
not able to send other souvenirs which would
conta:n advrtisemnts worth Ras. 35,000.

So far as the print which was raised by
Mr. Mavalankar is concerned, viz., how
thcre were 27 issues, Republic Day
issues, now the position is that Congress
organs in different States are supposed
to have published different souvenirs
with the result that 27 of them were
in Entlish, one republic number, second
Assam, Third Arunachal, Fourth Bihar,
Goa, Gujarat, Haryana, ctc. Different
Statcs and Union Territorics were supposed
to have published different s»>uvenirs in
English language, each of them being
a Republic Number. Therefore, there
were 27 in English and this company
is supposed to have given advertisments
in cach of those 27 souvenirs and each
was a full page one, supposed to be in
two colour, worths Rs. 10,000 and there-
fore those 27 issues at Rs. 10,000/- each
came to Rs. 2.70,000.

Apart from that, there were others
in Hindi, Assam, Bihar, Arunachal Pradesh
Gujarat, Delhi, Himachal Pradesh, Jammu
and Kashmir, Haryana, Goa, Kerala
and Maharashtra arc the States which
jssued souvenirs in Hindi, full page,
printed in two colours, Rs. 10,000 each.
Manipur, Arunachal Pradesh, Gujarat,
Maharashtra, West Bengal and Assam
jssued in vernacular. This was full page
on plain paper, Rs. 6,000 each as against
Rs. 10,000 in Eiglish and Hindi. Apart
from that, there was a Republic Day
Number in Marathi, a Republic Day
Number in Assamese, a Republic Day
Numbsr in Bengali and a Republic
Day Number in Gujarati. These were
the 48 issucs and the company said,
they have received copies of these 48
jssues Of course, the company which
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gives the advertisements reccives one
copy each. Sincc thc matter is under
investigation by the CBI, it is understand-
able that a company which has got one
copy cach would not like to part with
that copy. Therefore, it is not possible
for the Government to lay such copies
on the Table. But the fact remains that
in the invesigation which the CBI are
making in this matter of advertisements
being given to souvenirs, they have collec-
ted from some companies some copies
of such souvenirs. So, if there is any
apprehension that n» souvenir has been
published at all and nothing has been
done, perhaps it does not appear to be

correct, because the CBI supplied us a

fcw copies of some souvenirs which con-

taincd advertisements of this company

also. So, it does appear that some souvenirs
have been published.

AN HON. MEMBER: Not all?

SHRI SHANTI BHUSHAN: It is no
possible to say. This is a very big matter
I have had occasion to inform this House
earlier that a question arose as to whe-
ther, when a company gives an advertise-
ment in a souvenir which is published
by a political Farty,_it amounts to a
contravention of section 293A. of the
Companies Act, because as the House
is aware, company donations to political

artics or for political purposes were
anncd by an amending Act in 196g.
When a company gives advertisement
which is published in a souvenir of a
political party, whether it amounts to
a contravention of section 293A is a
vexed question, on which the companies
have relied upon the legal opinions of
certain eminent lawyers ‘and eminent
people. They have said that it all depends:
you cannot say in every casc whenever
there is some journal published by a
political organisation, giving of advertise-
ment to that journal per se would amount
to a contravention of section 293A because
it will become 2 donation. On the other
hand, perhaps the other extreme also
would not be possible, namely, whenever
any amount is paid by a company to
a political party purporting to .be for
the purpose of getting an_adverm.cmmt
published in that journal, irrespective of
what the rate is, what the circulation is,
etc. it can never amount to a donatiom.
Since this is a vexed legal issue, I would
not venture to hazard a definite view on
this controversial issue. It would ;\cquu-e
a detailed investigation about cach com-
dvertisement—what is

and each a
{,}:: y;'ate and so on—and even then the

i not be quite definite
:gn&ll\.m a:n‘h?alZgal position is concerned
and controversies wou}d be there. At
that stage, when we gncd to elicit facts
all the public companics and later on even

Government companies were addressed
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a com! ication by the Company Affairs
Dopartment, to elicit facts. A large num-
ber of companies replied to this question-
naire and it turned out that about a
thousand companies had given advertise-
ments in the souvenirs of political parties,
Out of them, some of peodle had
paid amounts which were less taan Rs.
1 lakh, About 200 companies had paid
amounts exceeding Rs. 1 lakh. Thereafter,
it was decided that the CBI should
investigate it whether there has been
some kind of a conspiracy and so on.
The matter was referred to the CBI for
a full investigation, because of the
magnitude of the whole thing and so
many companies have given advet isemenr
in different souvenirs of a political party.

The CBI has informed that the investi-
gation will take quite some time A large
arca is to be covered in the investigation,
collecting facts, then going into what
is the rate and what is the circulation,
and therefore, whether it is a fair amount,
because if it is a genuine advertisement
and the amount which is paid represents
the market value of the advertisement
itself, genuine market value or anywhere
ncarabout that then, perhaps it may be
difficult to say that it amounts to a contra-
veantion of section 293A. On the other
hand, if it is merely a cloak and its really
a donation, in fact, because. there is
no relationship whatsoever between the
amount paid and the value of the adver-
tisement, then it may be that the court
is prepared to take the view that it amo-
unts to a donation in law and thercfore,
it is a contravention of Section 293A.
But this means that the facts have to be
collected and the CBI has to go into
them, sift them and thereafter comec to
some conclusion. So, the matter is still
with the CBI. They have informed that
it wijl take a pretty long time for them,
and they are unablc to say at this stage
as to when the investigation would be
completed. It is only after the investigation
is completed that a view can-be taken
in the matter. In fact the CBI also wanted
that other organs of the Government
should stay their hands for a while because
otherwise it might hamper the CBI
investigation. When the CBI investigates
a certain matter, thcy do not want that
any other parallel investigation or inquiry
sl go on simultancously because
they have a feeling that is likely to hamper
a proper investigation. That is how the
matter stands at this stage.

Two more points were raised as to
whether legislative measures are going
to be taken. Now, evidently, so far as
company donations are concerned, the

i is alrcady there.
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SHRI  JYOTIRMOY BOSU: I
asked about the advertisement part of

3

SHRI SHANTI BHUSHAN: Until all
this investigation is completed, the matter
can not be considered. So far as revision
of the Companies Act is concerned,
as the House is already aware, there is
a high powered committee which is going
into the entire Companies Act and
Monopolies and Restricted Trade Practices
Act,—the Justice Rajendra Sachar Com-

SHRI JYOTIRMOY BOSU: How
many prosecutions are you contemplating
now?

SHRI SHANTI BHUSHAN: It is
not possible at this stage to say as to
what the position would be because if
the hon. Member expects me that even
before the investigation is carried on,
prosecution should be contemplated, it
is not possible. Perhaps the hon. Member
has access to some.. . (interruptions) fortunc
tellers who can forecast the future, because
he is also in the habit of forecasting the
future. But so far as I am concerned,
as a person concerned with law, I can say
that until the evidence has been collected
and the matter has been investigated, it
is not possible for me to give any answer
as to whether there would be any prose-
cution, how many prosecutions and so
on and so forth.

SHRI JYOTIRMOY BOSU: Mr.
Chairman, kindly help me. 1 want to. ..

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu. he is mecting your points. He is
a Minister. He is not neglecting any
point. He is mecting every point.

SHRI JYOTIRMOY BOSU: Yes,
I know. In how many cases so far notice
has been issued, Mr. Minister?

MR. CHAIRMAN: Let him com-
plete.

SHRI SHANTI BHUSHAN: Sir, hon.
Member, Shri Surendra Bikram has
also raised a point and said that there
are other instances of misconducts on the
part of this Companv and so on which
invovled, as he has put it in his own
words, many frauds, scandals and other
kinds of things and so on and so forth.
So far as they are concerned, I would
like to inform the House that an ins-
pector has already been appointed under
Section 237(b) oz the Companies Act to
fnvestigate into the affairs of this Com-
pany. If the hon. Member had specified
details of the kind of facts that he has
in mind, then if he supplies those specific
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degails, it would help investigation, be-
cause if one merely uses these expressions
and adjectives like frauds, this, that and
the other, then that is not very helpful.
Of course, the inspector has already
been appointed to investigate. The ins-
pector will investigate even without .any
information from the hon. Member. But
if he (the hon. Member) has some concrete
information also, if the hon. Member
supplies that concrete information to the
Government, then perhaps it would assist
the task of that inspector to go into those
matters also. So far as the appointment of.. .

SHRI SURENDRA BIKRAM: What-
ever material I have’ I will not giveit
to the inspector, but I will give it to the
Minister concerned.

MR. CHAIRMAN: Yes, he is asking
that only.

SHRI SHANTI BHUSHAN: I have
not said that you give it to the inspector.
You give it to the Government, the Depart-
ment of Company Affairs—of course the
inspector has been appointed by the
Department of Company Affairs—so that
the inspector can go into those things.
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So far as the appointment of the Govern-
ment directors is concerned, first of all
the report of the inspector who has been
appointed, will have to be received. Then
it will have to be gone into, as to what
is established because this important
action.of appointing Government directors
on the Board of a campany cannot just
be taken merely because there is some
suspicion, or because somebody makes
an allegation. It is only as a result of
the investigation, that the facts come
out, to justify the appointment of Govern-
ment directors.

SHRI JYOTIRMOY BOSU: Is
not the report of the PAC good enough?

SHRI SHANTI BHUSHAN : If any
points are raised, of which 1 did nat
have prior netice, how can I reply?

MR. CHAIRMAN: Don’t get inte
trouble with Mr. Jyotirmoy Bosu. The
House now stands adjourned and will
meet again on the 15th at 11 hn.

18:37 hrs,

The Lok Sabha then adjourned till Eleven
of the Clak on Monday, May 15, 1978/
Vaisakha 25, 1900(Saka).



